IN THE CENTRAL

Batween:

R.Lakshmaiah.

And

4. The Post Master General, Hyderabad
Region, Hyderabad - 500 0o1.

2. The Superintendent of Post Offices,
Adilabad Division, Adilabad 504 GO1.

3. Sri P.Prabhakar LSC PA H.O. Adi}labac

Divigion, Adilabad 504 0O01. Respondents.
Counsel far the Applicant: Sri P.Rathaiah.
Coungel for the Respondents: Sri V.Bhimanna.
CORAM.

Hon'ble Sri R. Ranga Rajan, Member (A)

<)

ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH |

AT HYDERABAD.

D.A.H0.546/1997.

Date of decision: December 17,1998.
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. Applicaﬂt

Hon'ble S5ri B.S5.Jai Parameshwar, Member(A) .
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0,A.N0.546/1997.

(by Hon'ble Sri R, Rengarajan, Member (A)
b4

Heard Sri M,Sanyasi Rao for Sri P.Rathaiah,
counsal for the applicantand Sri \.Bhimanna for the

respondents.

The applicant in this 0.A., was promoted ¢g
under the
fEam LSGC Postal Assistant cadre %R %%e/tvime Baound Bne
promption Scheme with effect from 7-2-198%, His
junior Sri P.Prabhakar was promoeted to the TBOP
Scheme on 9-5-1990. However the pay of his junior

Sri Prabhakar who was alsc in the same Oivision uas

fixed higher than the applicant when he was promoted.

The applicant filed this D.A., fOr a
declaration that the action of the respondents in
not €ixing his pay on par with his junior when he
was reqularly promoted is illegsl, arbitrary and
uiclativa‘of principles of natural justice and

for a consequsntial direction to the Respondent No,1
to congider his repressntation dated 11.4.1996
{Annexure 2 page 7 to the 0.A.) unich was forwarded

ta the 2nd respondent by the R_spondent No.l.

A reply has been filed in this 0.A.

It is stated in the reply that his junior hag. .

mwwsh&EF%Hﬁﬁ
officiated, under the TBOP Scheme as L5G Postal Asst.,

in different spells as indicated in the reply.

The respondents submit that the adhoc promotion of

571 Prabhakar in different spells had resulted in the
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fixation of his pay highar than the applicant, Hencs,

the learned counsel for the rsspondents submiysthat the !

given officiating

Sri Prabhgkar was miwirg/aromotion |

in 1978, 1981, 1984, 19B5, 1986 and 1988 in differant

spells totslling ona year. If the applicant is senior !

to Sri Prabhakar, he should have protested against the

officiatang ﬁromotiun given to Sri Prabhakar then and I
there itself. The applicant submits that he had ;
submitted a rapresantatiﬁn in the year, 1991 way back |
on19,3.1991 (Anre xure A-1 page 6 to the C.A.). It is i
clearly seen from page 2 of the reply that the adhoc ;
officiating propotion was given to his ;unier Sri Prabhakar i
much sar lier than the year 1991. Théﬁgﬁgoc promotion ;
was in the year 1978. Hence, ihe applicant if at all |

Aol A | ;

aggrieved against the promotion hs .would have represented

to the Authoritiss in 1978 itself and not in the year,1991. Ly

After 1988 no adhoc promotion was given to Sri Prabhakar. !
Hence, it has to be held that the applicant hss not

folloved up his case in time when Sri Prabhakar was given

adhoc promtion EEP?fme Bound f@pe promotion Scheme in Mancherial..
|

The applicant has not approached any judicial forum whan
Wt . :
he ®&ss not Been given reply to his repressntation dated 19.3.199ﬁ

o}
Repeated representations cannot be takan note/to grant

the B relief asked in this C.A. Further the Apex Caourt

M N !‘

~applicant has no case. . i
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in U$10N OF INDIA Vs. M.SURYANARAYANA RAQ (1998 sCC(L&S) 1509
|

ol an .
held that /ad hoc promotion given to a junior will not entitls

the ' senior for stepping up his pay sven if junior'’s ad hoc

| ,
officiation is for a long period.

1n view of what is stated above, we find
no merit in this 0.A., anqlit hags to be dismissed.

Accordingly, the G.A., is dispisedd. No costse.

- «5e¢J RAMESHWAR

R.RANGARAJAN,
Member (1) member (A)
X
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Date: 17-12-1998.

Dictated in open Court.
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IN THE CENTRAL ADMINISTARTIVE TRIBUNAL
HYDERARAD] BENCH HYDERABAD

+
i

THE HON'BLE SHAI R.AANGARGIAN @ M(A) -

AND |
THE HON'BLE SHRI B.5,JA1 PARAMESHAR
t M(J)
DATED,: la-t\v,gcﬁﬁL
Ty ¢
NaER/ JUDGMENT
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ADMITTED AND JNTERIM DIRECTIONS ISSUED

I
ALLOJED

01I5P05ED OF WITH DIRECTIONS

DISMISSED — |
NISMISSED AS JUITHDRAWN
i

ORDERED/REJELTED

NO ORDER AS [TO COSTS,
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